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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances
(2025-2026), having been authorized by the Committee to submit the Report
on their behalf, present this Fifth Report (18t Lok Sabha) of the Committee
on Government Assurances.

3. The Committee at their sitting held on 17 November, 2025 took oral
evidence of the representatives of the Ministry of Consumer Affairs, Food and
Public Distribution regarding some of the pending Assurances from the 12th
Session of the 15th Lok Sabha to the 6th Session of the 17th the Lok Sabha.

3. At their sitting held on 10 February, 2026, the Committee considered
and adopted their Fifth Report.

4. The Minutes of the aforesaid sittings of the Committee form part of this
Report.

5. For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in bold letters in the
Report.

SHRI HARENDRA SINGH MALIK

CHAIRPERSON
COMMITTEE ON GOVERNMENT ASSURANCES

NEW DELHI;
10 February, 2026

21 Magha, 1947 (Saka)






REPORT

@ Introductory

The Committee on Government Assurances scrutinize the Assurances,
promises, undertakings, etc., given by the Ministers from time to time on the
floor of the House and report the extent to which such Assurances,
promises, undertakings have been implemented. Once an Assurance has
been given on the floor of the House, the same is required to be implemented
within a period of three months. The Ministries/Departments of the
Government of India are under obligation to seek extension of time required
beyond the prescribed period for fulfillment of the Assurance. Where a
Ministry/Department are unable to implement an Assurance, that
Ministry /Department are bound to request the Committee for dropping it.
The Committee consider such requests and approve dropping, in case, they
are convinced that grounds cited are justified. The Committee also examine
whether the implementation of Assurances has taken place within the
minimum time necessary for the purpose and the extent to which the
Assurances have been implemented.

2 The Committee on Government Assurances (2009-10) took a policy
decision to call the representatives of the various Ministries/Departments of
the Government of India, in a phased manner, to review the pending
Assurances, examine the reasons for pendency and analyze operation of the
system prescribed in the Ministries/Departments for dealing with
Assurances. The Committee also decided to consider the quality of
Assurances implemented by the Government.

3. The Committee on Government Assurances (2014-2015) decided to
follow the well established and time tested procedure of calling the
representatives of the Ministries/Departments of the Government of India, in
- a phased manner and review the pending Assurances. The Committee took
a step further and decided to call the representatives of the Ministry of
Parliamentary Affairs also as all the Assurances are implemented through
them.

4, In pursuance of the ibid decision, the Committee on Government
Assurances (2025-2026) invited the representatives of the Ministry of
Consumer Affairs, Food and Public Distribution and the representatives of
the Ministry of Parliamentary Affairs to render clarifications with respect to
delay in implementation of the pending Assurances given during the period

1




from the 12th Session of the 15th Lok Sabha to the 6th Session of the 17th
the Lok Sabha. The Committee examined the following 02 Assurances at
their sitting held on 17.11.2025.

S.No. SQ/USQ No. dated Subject
1. | Zero Hour Discussion Need to open more Procurement |
dated 07.12.2012 Centres for Paddy |
(Appendix-I)
2. USQ No. 336 Amendment of Consumer Protection (E-
dated 20.07.2021 Commerce Rules, 2020
(Appendix-II)

S. The Extracts from the Manual of Practice and Procedure in the
Government of India, Ministry of Parliamentary Affairs laying guidelines
on the definition of an Assurance, the time limit for its fulfillment,
dropping/deletion and extension, the procedure for fulfillment, etc.,
besides maintenance of Register of Assurances and periodical reviews to
minimize delays in implementation of the Assurances are reproduced at
Appendix-III.

5. To a Question on the Need to open more Procurement Centres for
Paddy in the country, during Zero Hour discussion, it was inter alia
answered that it will be conveyed to the Minister concerned and meeting of
the State Government and officers concerned will be called to remove the
deficiencies as early as possible.

Ts When asked about the current status of the pending Assurance the
Ministry in a written status note submitted as under:

“Before the start of every marketing season, Government
convenes a meeting of State Food Secretaries, Food Corporation of
India and other stakeholders to prepare a detailed action plan for
making the arrangements of procurement in the ensuing marketing
season. Details of numbers of procurement centres to be opened and
arrangement like purchase material and storage etc. are discussed in
the meeting. For Kharif Marketing Season (KMS) 2012-13, such a
meeting was held on 01.08.2012 and for KMS 2013-14 on 31.07.2013.
Review is made from time to time on the need of additional
procurement centres if any. The numbers of purchase centres may be
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8.

increased depending upon the requirement as assessed by the State
Governments. In KMS 2012-13 around 29000 paddy purchase centres
were opened in the country and for ongoing KMS 2013-14 around

35000 paddy purchase centres have been proposed to be operate in
the country.

The estimated quantity to be procured in a particular State is
assigned to one or more agencies by the State Government concerned
based on their capacity and past performance before the
commencement of concerned based on their capacity and past
performance before the commencement of concerned marketing
season. The agencies are selected by the State Governments as per the
criteria/procedure adopted by the concerned State Government.

During oral evidence when the Committee desired to know the present

status of the Assurance and the reasons for delay in fulfilment of the
Assurance, the Secretary, Department of Food and Public Distribution
submitted as under:-

“Sir, as you mentioned, in 2012, an assurance was given regarding the
steps the Government was taking to increase the number of paddy
procurement centers. Two assurances were given - firstly, that we
would hold discussions with the concerned officials of all the States.
Secondly, that we would address the shortcomings that were pointed
out due to the insufficient number of procurement centers. Sir in
2012, there were approximately 27,000 procurement centers, and now
that number has increased to more than 50,000. The number of
procurement centers has increased in every state. We have not only
taken steps to increase the number of procurement centers, but we are
also upgrading each center to improve the facilities provided to
farmers. An online portal has been created to monitor the
shortcomings at each center and to ensure that farmers receive the
necessary facilities when they go there to sell their crops. The
procurement centers themselves provide a self-assessment on this
portal. This allows the State Government to identify the deficiencies at
each center and determine the steps needed to improve them. The
third step taken is to ensure that the price of the crop is directly
transferred to the farmer's bank account, eliminating the possibility of
any middlemen profiting.”



Substantially further, the representative of the Department of Food

and Public Distribution submitted as under;

“Sir, a question was raised in the Lok Sabha during Zero Hour
on December 7, 2012, which was answered by the Honorable Finance
Minister. It had two components. An assurance was given that we
would hold meetings with State Government officials regularly and
address the deficiencies. Sir, following this assurance, every year
before the procurement season, we hold meetings with officials from all
the States, the Managing Directors of the corporations, and officials
from the FCI (Food Corporation of India). Various issues are discussed
and decisions are made regarding the quantity of procurement and the
number of procurement centers to be opened. All decisions regarding
storage capacity and material movement are taken after discussions
with the State Government officials. Accordingly, we held the meeting
for Kharif Marketing Season 2012-13 on August 1, 2012, and the
meeting for 2013-14 on July 31, 2013. After this, we have also tried to
increase the number of procurement centers with the help of the State
Governments. While there were only 29,000 paddy procurement
centers in 2012-13, this number increased to 35,000 in 2013-14.
Currently, the number of procurement centers has reached 50,000. In
addition, the States decide which agency will be their procurement
agency and how the procurement will be carried out.”

On the issue of infrastructure and facilities available in the

paddy procurement centres, the representative of the Department
submitted during the evidence before the Committee as under:

9.

g W AT A Bt DI B 33 § fob 378 BRuferdt, swpreaar darg| 39
T 8 TRE SR UidaRAT Fed IeF g UIde A9 & oife fbar 81 I9aR 3 30
feed R B fra MeRie e € 3R 3I9F 1e ufasy ouais #14 § f 374 Pipie
TR, Uah! STH US! a1 9T IdRA & oY § I1 161 | 39 Sy aRudhdlt 3 3Udis
TR 81 3P @l 9 BTt 3 Suchs Fd 71 39 oue § 59 Hifier v U € fr 39
ITog H St IR g1 3! UFET 3 YR WR 81 et 81 L0 T Heies §gd bH gfaumd
& 31R L5 &1 Adae Sgq 33 Gaunt 8| 01 1 89 IR-9R $ed ¢ % L3, L4 W 3 (U1
ey @A P BRI B

When asked about the present status of implementation of the pending

Assurance, the Ministry in their status note submitted as under:



“The implementation report in respect of the Zero Hour
discussion held on 07.12.2012 regarding the need to open more
procurement centres for paddy in the country as forwarded to the
Ministry of Parliamentary Affairs on 29.04.2014 with a request to place
it on the Table of the House under intimation the CGA, Lok Sabha. A
copy of IR was again endorsed to the Legislative Section-II, Ministry of
Parliamentary Affairs, on 21.07.2016. Thereafter, the aforesaid
assurance has not been reflected in the pending list till date on the
OAMS portal. However, the Implementation report/status report was
again sent to the Ministry of Parliamentary Affairs vide O.M/letters
dated 31.05.2016, 21.07.2016, D.O. letter dated 04.07.2016, OM
dated 07.11.2017, 23.09.2021 and 12.11.2025 with a request to place
it on the table in the House.”

Observations/Recommendations

10. The Committee note that the Assurance on the need for opening
more procurement centres for paddy has been pending since 2012. The
Ministry have informed that they have taken certain initiatives to
improve transparency and farmer convenience. These includes
upgradation of procurement centres to provide better infrastructure
and basic facilities to the farmers, introduction of an online Self-
Assessment Portal for procurement centres, enabling monitoring of
deficiencies, grading of facilities, and evidence-based reporting by
States and Direct transfer of procurement payments into farmers’ bank
accounts to eliminate the role of middlemen etc. The Committee
however feel that while there has been an overall increase in the
number of Paddy procurement centres, regional disparities still exist
and the quality of infrastructure and facilities at all centres has not yet
reached a satisfactory level uniformly. Keeping this in view the
Department needs to expand the number of paddy procurement centres
in a need-based manner, particularly in underserved and remote areas,
in consultation with State Governments. Further, focus should be
placed not only on numerical expansion but also on ensuring that all
procurement centres achieve at least a minimum acceptable standard
(L3 or above) in terms of infrastructure and farmer facilities within a
defined timeframe. The Self-Assessment Portal should be further
strengthened, with regular verification and follow-up action to address
deficiencies reported by States. The Committee hope and trust that the
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Ministry will adopt these measures which will further strengthen the
paddy procurement mechanism, enhance farmer confidence in the
system, and ensure effective implementation of the assurance given to
Parliament.

11. The examination of subject matter further reveals that there has
been considerable delay in fulfilment of the Assurance. While the
Ministry of Consumer Affairs, Food and Public Distribution has
informed that they had forwarded the requisite implementation report
several times to the Ministry of Parliamentary Affairs for laying the
same on the table of the House, the same could not be laid on the Table
of the House by the Ministry of Parliamentary Affairs. The Committee,
while taking a strong note of lack of coordination between both the
Ministries on the issue of execution of the implementation of the
Assurance recommend that such delays should be strictly avoided in
future, every effort should be made to ensure that implementation
reports are finalized, submitted and laid in Parliament within the
prescribed time-frame. .

II. Review of Pending Assurances pertaining to the Ministry of
Consumer Affairs, Food and Public Distribution

Subsequently, The Committee took the second Assurance pertaining to
Department of Consumer Affairs relates to Amendment of Consumer Protection
(E-Commerce) Rules, 2020.

A. Amendment of Consumer Protection (E-Commerce) Rules, 2020

12. In reply to USQ No. 336 dated 20.07.2021 regarding ‘Amendment
of Consumer Protection (E-Commerce) Rules, 2020’ (Appendix-II), it was
stated that ‘The Consumer Protection (E-Commerce) Rules, 2020 were
notified on 23rd July, 2020. In order to further strengthen the regulatory
framework for prevention of unfair trade practices in e-commerce,
Central Government has sought views/comments/suggestions on the
proposed amendment to the Rules by placing it on the website of the
Department of Consumer Affairs. The proposed amendments also include
provisions related to flash sales.’



13. In their Status Note furnished in November, 2025 the Ministry of
Consumer Affairs and Public Distribution (Department of Consumer

Affairs) apprised the Committee of the further development in the
implementation of the Assurances as under:-

“The Consumer Protection (E-Commerce) Rules, 2020 were
notified on 23 July, 2020. Keeping in view the dynamic nature
of e-commerce sector and to address new and emerging concerns
affecting consumers in e-commerce viz. lack of fairness, fake
reviews etc. the proposed amendments to the E-Commerce rules
were published for public comments on 21st July, 2021 and 15
days’ time (until 6% July, 2021) was given for submission of
comments. This was further extended to 21st July, 2021. In
response to this various concerns were raised by stakeholders on
the proposed amendments. Given that e-commerce is a rapidly
evolving and dynamic sector, it is essential to align the proposed
amendments to the Consumer Protection (E-Commerce) Rules,
2020, with the National E-Commerce Policy. The Department of
Promotion for Internal and Industry Trade (DPIIT) serves as the
sector regulator for e-commerce. This alignment would ensure a
harmonious balance between fostering sectoral growth and
safeguarding consumer interests. The Department, however took
various steps to safeguard the interests of the Consumers viz.
dark patterns, fake reviews etc. restricting deceptive and unfair
trade practices in e-commerce.

The CCPA in exercise of the powers conferred by section 18
of the Consumer Protection Act, 2019 has issued ‘Guidelines for
Prevention and Regulation of Dark Patterns, 2023” on 30th
November, 2023 for Prevention and Regulation of Dark Patterns
listing 13 specified Dark Patterns identified in e-Commerce
Sector. These Dark Patterns include false urgency, Basket
Sneaking, Confirm Shaming, Force Action, Subscription Trap,
Interface Interference, Bait and Switch, Drip pricing, Disguised
Advertisement, Nagging, Trick wording, Saas Billing and Rogue
Malwares.




Further to strengthen consumer protection, the CCPA
enacted the guideline for prevention and regulation of
Greenwashing and Misleading Environmental Claims, 2024
(effective 15th  October, 2024), mandating transparency in
environmental claims and the Guidelines for Prevention of
Misleading Advertisements in the Coaching Sector, 2024
(effective 13t November, 2024), addressing false claims,
exaggerated success rates and unfair practices in coaching
institutes. CCPA has also issued an Advisory to All e-commerce
platforms to conduct set-audits and identify dark patterns,
within 3 months and take necessary steps to ensure that their
platforms are free from such dark patterns. In view of the above,
it is most humbly and respectfully submitted that this assurance
may kindly be considered to be dropped.”

14. During oral evidence, the Secretary, Department of Consumer
Affairs apprised the Committee of the position with regard to fulfilment of the
said Assurance as under:-

Subsequently, Sir, this assurance is related to Unstarred
Question No. 336 in the Lok Sabha, which concerned the amendment
of the Consumer Protection (E-commerce) Rules, 2020. The subject
was the amendment of the e-commerce rules, and a specific objective
was to address issues related to flash sales or back-to-back sales,
consumer choice, increased prices, and how these practices distort the
level playing field. The amendment to the e-commerce rules, and the
assurance given in this regard, were based on these considerations. I
would also like to mention that we notified the Consumer Protection
(E-commerce) Rules on July 23, 2020. We initiated a consultation
process with all e-commerce entities, during which the Central
Government sought their suggestions, particularly regarding the
provisions related to sales. The last extension for this consultation was
granted until April 28th, and we have extended the deadline several
times because the matter is not yet considered fully finalized. Another
department was also involved in this process, as a National E-
commerce Policy was being formulated. Therefore, it was decided that
the policy should be finalized first, and then the e-commerce rules
would be amended accordingly.”



16.

Observations/Recommendations

15. The Committee are concerned to note that Assurance relating to
Amendment of Consumer Protection (E-Commerce Rules, 2020 could
not be fulfilled even after a lapse of more than 04 years due to lack of
consensus between the Ministry of Consumer Affairs and Public
Distribution and other Ministries/Departments Concerned. The
Ministry have informed that keeping in view the dynamic nature of E-
commerce sector and to address new and emerging concerns affecting
consumers in E-commerce, a need was felt to align the proposed
amendments to the Consumer Protection (e-Commerce) Rules, 2020
with national E-Commerce policy. The Committee note that the
Ministry has taken a number of initiatives to safeguard the interest of
the consumers which inter alia include guidelines for prevention and
regulation of Dark Patterns 2023, Guidelines for Prevention and
Regulation of Greenwashing and Misleading Environmental Claims,
2024, Notification of framework on online consumer reviews etc. . The
Committee also acknowledge the efforts made by the Department in
strengthening grievance redressal mechanisms through the National
Consumer Helpline and notes the gradual decline in the percentage of e-
commerce related grievances. While the Committee appreciate the
detailed explanation regarding inter-ministerial consultations,
stakeholder engagement, alignment with the proposed National E-
commerce Policy, the stand of the Ministry is not clear with regard to
bringing amendment to the Consumer Protection (E-commerce) Rules,
2020 which is the thrust of the Assurance given on the floor of the
House. The Committee are of the firm view that procedural
complexities and policy interlinkages cannot be cited indefinitely to
justify prolonged delay in fulfilling the Assurance.

The Committee, therefore, recommend that the Ministry of Consumer
Affairs, Food and Public Distribution should finalize and notify the
amendments to the Consumer Protection (E-commerce) Rules, 2020
within a clearly defined timeframe without any further delay. In case
alignment with the National E-commerce Policy continues to pose
challenges and the Department intends to move with those
amendments which are purely consumer-centric and within its
legislative mandate, without finalization of broader policy or bringing
amendments to Consumer Protection (E-Commerce) Rules as Assured to
the House, The Ministry should lay a detailed Implementation Report

9




indicating the milestones, so that the assurance given on the floor of
the House is honored in both letter and spirit. The Committee further
emphasize that assurances given on the floor of Parliament carry the
sanctity of Parliamentary accountability, and hence future delays of
similar nature should be avoided through better inter-departmental
coordination and advance planning.

NEW DELHI; SHRI HARENDRA SINGH MALIK
February, 2026 Chairperson,

Magha, 1940 (Saka)
Committee on Government Assurances.

10



“Uiv IJLAVLY, 1U.DD *

Digital Sansad g B 2 =0 o
APPEND e I
07.12.2012

Uncorrected ' Mot for Publication 44

RE: NEED TO OPEN MORE PROCUREMENT CENTRES FOR PADDY

IN THE COUNTIRY
1203 hours

MADAM SPEAKER: Now. we will take Zero-Hour matters,

oft orrefRie Wi (gERaTS): e wEEm, § ovwe s o § e omes g9 v
qET B AEYY G B WS H oM @ Hiew el U @ foam & o O 8 weegt
T W O SR Mgl 3 amer o fee ont 36 @ e s el 8, o gt @t
e @ A0 Wpe-sew o B 9 § o Y 9@ Aham o dEd 8 e @ farg
I Aewa SR taR W §1 5§ 999 ST 9 H uF @ Bea & 7§ § oFR u% &
¥ Tl A B o BREE AR W R o wwd ol gaE w see S & oo
weRR Rram o1 gifcen & 7 Ry u € 5 om A waw oo W § olv el @
IR BT (LEIEE O S UE W@ B 59 59 AR 4 T o g i oft ¥ o am &
€11 BRI new ¥ Rufy o8 & @ & fs ot o @ fioem ot w9 @1 W o1 981 I8 PeeN
@ wEw W § R g0d T B e N T O O GRIE e 1260 ¥4 Wi faew
et fme € oiftm fowm™ @ woqe oo GOifeel & 37 & g00-950 vv WY e
W SOWE @ IhW WY 9RT € W@ § Ele Sue Sued ¥ SUdl TR GIw I 8
wifts S8 T, fawell, S W dienRe ween 0T R U 81 S Wi ge
g wer 7 U w Re fuiRa e § 1260 e Wt § @ 98 T A ot e §
fos fisoms orer U Wl $6 TR0 W AW, SV RhEW @ 78 oU e e @ g1 s
—TEE SR O O gu A8 81 Gedll 7 ool e & w0 F e o el o am

TR B W qud e TR faer gwr odl o one fom ewn o o ol @ ot e

{0120 5.=hm-.-vpj_ it W&[@]zmwjagmm

I
-
e e -

e 70 om ot wlir d' o o 5 TR § T 3R el @ R agn Wee
@ aF F Tl SR g T8 e € red S wew < o Preed 9l 81 ot
AN T IEE FEE e TE e © e S8 oifte v fse @ wft s am
I T @ oY 5F WE Sasier 9, TRERTSS @ eRa Bl 51 oo WSS ofk T
& @ ¥ Bea § g A ow F o 8 widie @ S § fow § iR St
S wEW B W @ B, AU @ w4 Rd o W & o 9 o Rmmr @ agm on

,,,'4‘-._

‘tipsu/sansad.infis/debates/text-of-debates?tab=uncarrartad




28/01/2026, 10:55 WIgiten wean o

07.12.2012 Uncorrected / Not for Publication 45

@ & o fram 9 Wre S O W@ ] Rre $Rm 1250 W WA w4 79 8
iy § 39 W dr o A A w0 e A T feet & R gaew ol §
A 8o wiew forar widl ¥ w81 u% vonite fiva 6 & IR v o ¥ W H W
sR 3 & &, frart o e ol @ B |

wrfia et fie ot geesh & oiv 4 O Rvdl o a8t worm an ok ¥ el @
fo w$ graw forar Ra & wea & @5 &7 0N o fraw @ U ol g a8 § o
TE U G BEl T 49 w1 v & 7 S0 weH qou fiw v 8 gl ¥ fadiferlt @
AU U A9 @ Y faaw B uw e 81 omme wE, s ek wmven & oo §
We-HgE @ €, GReplicie 8 Saoid @AW 8 FNIOY 6 6AW WX 1Y IROR TS
HpE XD R B G W B e YA B IR o o o § 5 wf @
A I B oo B e F TR BYd @ Fe @) o wgl twE § @l 5 ogan g
BRAT A TG W BT T A G § Al g fmend wH # 7 ugw wow & e
T Tl TE Bl X6 §1 59 o A T € [ iy W of 5w A 7 g B v o
o § f 2 A PO el ax o FORRY SR SO e 900 WY F A e T
3 gomaw s wem (A=qd): snmer wEem, wefRe T o ¥ @ wae o & 9% W
8 fF o g & o o e R Wi @ IR R 5t =f T S o en o oh
Wt @B AT AR § q6 TR WOR P B R Roge € @ 51 99 9% e d w g d@
I T AR 6 @ ar Wi 9% T @ PRO §) IR WY @ JEnE ¥ o
xR @ o3 ff formn afess @ o+t wirdt ke T g€ 81 oo o weR I 99 @
& fp up w9 7o afERtl & W W S W § uE FE F 9 @ &) O ago um § ol
B ot & W 8wt & @ e g vumr wr gurw 8% wed o iR ue wda wmn en
dfte o o B u & € = <@ §1 7% ot 7 gon v Wl e T o BR A2 §
wier 78 & iR P woR § s R Rm  ma m d RS S W g
oY 398 Ry feder & woR 81 w00 i SR TR 71 78 axax Reer =8 1
# 78 T 8 5 e @Y fReart @ e BE IR £ 9T Ry WeR @ a8TH o

T o Ryenes T TR &1 $Rig o e, 19 T AT B -{ comment [123}: re vy 7

-1

https://sansad.in/ls/debates/text-of-debates?tab=uncorrected 44/162



28/01/2026, 10:55 Digital Sansad

07.12.2012 Uncorrected - Not for Publication 46

(p/1210/asa:vp)
ot nora fée (weem): sen, ToNonE w e W@ 8. (=aa )
oft Hems R Tee (Fgd) : oremw e, sefaT RN TR onfie & R onu sveET @
T® e 4. @ § E fGER @ Al 5L (@) 1® e wre g 5 g f & uww 6
e fear 1 W1 8?7 W@ wee Reew 9 W o odced mon?. . () T9e 98
R €1 .. (SraumE)
MG WEEAT © TiE O, T 79l TG WeE el O 80

... (orEaT)
3t oy WeE (WROT): JRGE WETEl, W ey 9l WE W 8| Reifee oW @ e ®
B W wds 98 W B i @ifedd ok w1 o1 a8 ¥ o 9 WeR & uE e
e € iR T 6 wdieeR ¥ FE as o Wi wieer o feR ¥ 1 o o ¥«
81 @ €. (Fagw) ey @ e S w1 &0 us i H aver Ol 8, o o el
F TeT o) 98 9T w8 g wiegl. (ermar) W R ok TR ve & e saet e
TE ST A1 wégeR TRl TR0 € IR FAEifrm ) e aex ue o 8 L. (Eur) Reem
1 e T frenm & i S e W, (@)
&ﬁqﬂmﬁ?sm(%spﬂ)::mﬁéﬁﬁ:ﬁ:r.aﬁﬁﬁa’a??%ﬁ‘?...(mqﬁ)
sft e SRS (WWOY) : O FEIE], 19 W9 YT SR UE @ SRIT TR WOeR 3 fEw
dfog fon fage WR gl & oMl @ um o W% 9L (wegE) M @ e o W
&L, (craald)
aft dierr A (Sl So 39 W WReR W TE § WaT o gl (eu)
ot doe YR gOR (MTTER): Hed, . (woa) B9 dem @ I wd ¥ T ¥ e e
WO e Tl T o gL (eear) B dre Sl (wrmEr)
SN HETEAT ¢ ST ATEY T AT W 6 RO W9 O (O W GE Aed 87

.. ()

— 1%~

nttns-ifeangar infleldahatacitowvt ~F Anbataaiabo— . -




28/01/2028, 10:55 Digital Sansad

07.12.2012 Uncoirsstsd / Not for Publication 47
1212 g .
yeel & o B9 ) WS 8 )

ofeaer WS @ WEATS of, ag aifergl
... (9T

oft Ane wmemaTw gdw (vreR): Few A onwen yfteon orer e g1 T R W REw A
tr % Wi faer wver wliT W § A ot RER & oy twwftend ¥ @l = aw
< §1 AT, U oMY [RARMT 8 A1 TN WIeyR €, @ § w8 U SRS B
..(rayr) o a%E @ o @ A fier F @ft 8 TwRfiond wrgmeR ReR @ St o
3. (o) e & ofR 99 @ @ig Bt wifdvl.. () e R @ el
T T8 A @ 8L (TwE) PR & & § fER ¥ mewt @ 8 fIER N o gxares

s ot e
.+ Comment [a24]: Urdu iz alse
oo Ln\’aihbl!

wa & R @ fawa ser 7 & o oy W Rved av @ EL ()|

AN AENEAT © HY [ G MUY W[ UX g9 W57

... (eraEEm)
1213 o1
(53078 ot Yo IR Aft ke IR o 9 TE ofR $T o A we
SITH-OT AT TR AR = )

oft Fe wEEw gR (VPER) B @ @ I 2 QL. (@E) wie S A %@ ©

e @@

.71 Comment [a25]): Urdu is alio
available

st ¥t TR (temeh) : 59 TR W, WS @ o & ARl (@)

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Madam Speaker. I
share the concern of the hon. Members. Our farmers are growing more paddy year
after year. They are offering more paddy to the Central pool; FCI has been
directed to purchase the paddy that is offered. But senior leaders, the hon.
Members have pointed out that there are deficiencies in purchasing. ...

(Interruptions)
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st gemm Rig avem (Faqd): fem o o fl @ o Roree @i o @ §7. (arau)

o ey T (STRon) : BRETT SR YO § GER @ R e R R L. ()
SHRI P. CHIDAMBARAM: I understood. I am answering it. ... (Interruptions) 1
am answering it. ... (Inrerruprions)

IR WO SI §, AT SN TG T WY T PO T8 E § Sl a G onrngl anft
a9 Fl wE < & R I geaTsel O Ui 98 @i 8 § o 9vet ama oy ge w8 w &

Y ST AR G O
... (=)
SHRI P. CHIDAMBARANL: | am answering it. ... (Interruptions) | e

{9 12154k-sk)
SNaE WENSEI ; WY S WA GA A T o0 7F @ 81 onft e ¥ 5 9 gemy
3R o & o 3@ & @ g

.\ BTSUTH)
oft wire] wTE (VR : FEEY, § SM@ET § @vac wif .. (Eeer)
orae wee @ 9% g 3 wiforel

oo ()
THE MINISTER OF FINANCE (SHR1 P. CHIDAMBARAM): Madam. they have
pointed owr various deficiencies like not enough purchasing centers. not
purchasing enough paddy. rejecting paddy on the ground of not meeting the

standards aud not enough storages. These are the deficiencies that they are

pointing out. 1 take note of these deficiencies. I will convey it to the Minister

—

concerned and we will call a meeting of the State Governmments and officers

i — v
concermed and 1wy to remove these deficiencies as early as possible.

AMADAM SPEAKER: Shri P. Kammnakaran.

<. (Inceviuprions)
it dorE g (Bl s IO WRER @ ad a8 B L (@)

STETET HESHT ; 578 TUT ©YT U T DY 57
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At xR e (TER) : A o ot e 9 gy € (meE)
sft a1 wRTE (WRT): ¥ eATEsET wear ARl
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1216 Ul

(5% T #ft ey e, AR derw PAR SR g o9 AT
HEG AGR Jed & e B W G 7 )

MADAM SPEAKER: The House stands adjourned to meet again at 2.00 p.m.
1217 hours

The Lok Sabha then adjourned till F ourteen of the Clock|. o L .

"'ag =
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APPENDIX-TL,

Government of India
Ministry of Consumer Affairs, Food and Public Distribution
Department of Consumer Affairs

LOK SABHA
UNSTARRED QUESTION NO. 336
TO BE ANSWERED ON 20.07.2021

AMENDMENT OF CONSUMER PROTECTION (E-COMMERCE) RULES, 2020

336. SHRICHANDRA SEKHAR BELLANA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

SUHIGT A, G 3R HAdui=e fAaNoT H3 be pleased to state:

(a) whether the Government is planning to amend the Consumer Protection (E-commerce) Rules. 2020):

(b) if so, the details thereof along with the reasons due to which the Government is ammending the
LEcommerce Rules:

(c) whether the Government secks to ban specific flash sales or back-to-back sales that limit customers
choice, increase prices and distorts the level playing field; and
(d) if so, the details thereof?

ANSWER

SUHIEIT A, G 3R Adoi=e Qe oy J3
(37t 3fRal AR )

THE MINISTER OF STATE
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI ASHWINI KUMAR CHOUBEY)

(a) to (d) : The Consumer Protection (E-Commerce) Rules, 2020 were notified on 23™ July, 2020. In order

————

to further strengthen the regulatory framework for prevention of unfair tradc practices in e-commerce,
' enmmas sought views/ comments/ suggestions on the proposed amendments
10 the Rules by placing it on the website of the | Department of Consumer Affairs, The proposed
amendments also include provisions related to flash sales.

KR ER







APPENDIX ~TII.

Extracts from Manual of Parliamentary Procedures in the Government

of India, Ministry of Parliamentary Affairs, New Delhi.

Chapter 8

| Assurances_|

8.1 During the course of reply given to a question or
a discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House, it is called an ‘assurance’.
Standard list of such expressions which normally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while drafting replies to the questions to restrict
the use of these expressions only to those occasions when

it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be
fulfilled within a period of three months from the date of
the assurance. This limit has to be strictly followed.

8.3 To ensure early fulfillment of assurances, entire
process beginning from culling out of assurances from
the proceedings of the House to the submission of
Implementation Report including extension of time,
dropping and transfer of assurances have been automated
through a Software Application named “Online Assurances
Monitoring System” (OAMS). Requests for extension of
time, dropping or transfer of assurances and submission
of Implementation Report through any other offline mode
shall not be entertained under any circumstances.

—13 -
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Manual of Parliamentary Procedures

8.4 When an assurance is given by a Minister or when
the Presiding Officer, directs the Government to furnish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through ‘OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it, it
may upload its request at ‘OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. If
such a request is made towards the end of stipulated period
of three months, then it should invariably be accompanied
with a request of extension of time. The department should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through ‘OAMS’. Requests received through offline mode
shall not be entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted, it may
seek further extension of time as soon as the need for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at ‘OAMS’ for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concerned section



Assurances

8.7.2 Even ahead of the receipt of communication from
the Ministry of Parliamentary Affairs through ‘OAMS’
the section concerned should take prompt action to fulfill

such assurances and keep a watch thereon in a register as
at Annex 5.

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances, entries therein being made session
wise.

The Section Officer in charge of the concerned section
will:

(a) scrutinize the registers once a week;

(b) ensure that necessary follow-up action is taken without
any delay whatsoever;

(c) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the
period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining
information would involve considerable time, an
Implementation Report(IR) containing the available
information should be uploaded at ‘OAMS’ in part
fulfillment of the assurance, within the prescribed time
limit. However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the earliest.

_2@_ ch
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Manual of Parliamentary Procedures

8.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned before it is uploaded at ‘OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be, four hard copies
each in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at‘OAMS’ only. Implementation Report sent by any other
mode or sent to Rajya Sabha/Lok Sabha Secretariat directly,
will not be considered for laying.

8.10 The Ministry of Parliamentary Affairs, after scrutiny
of the Implementation Report, will arrange to lay it on the
Table of the House concerned. A copy of the Implementation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of laying of Implementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at ‘OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis of information
available at ‘OAMS’, update their records.

8.11 Where there is an obligation to lay any paper (rule/
order/notification, etc.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in fulfillment of the
obligation, independent of the assurance given. After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at ‘OAMS’ in the prescribed pro forma
(Annex-6) in the manner already described in para 8.9.2

Y.
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8.12 Each House of Parliament has a Committee on
Government Assurances nominated by the Chairman/
Speaker. It scrutinizes the Implementation Reports and the
time taken in the fulfillment of Government Assurances
and focuses attention on the delays and other significant
aspects, if any, pertaining to them. Instructions issued by
Ministry of Parliamentary Affairs from time to time as
available on ‘OAMS’ are to be followed strictly.

8.13 The Ministries/Departments will, in consultation with
the Ministry of Parliamentary Affairs, scrutinize the reports
of these two Committees for remedial action wherever
called for.

8.14 On dissolution of the Lok Sabha, the pending
assurances do not lapse. All assurances, promises or
undertakings pending implementation are scrutinized
by the new Committee on Government Assurances for
selection of such of them as are of considerable public
importance. The Committee then submits a report to the
Lok Sabha with specific recommendations regarding the
assurances to be dropped or retained for implementation
by the Government.

~31. -
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MINUTES

Committee on Government Assurances
(2025-2026)
(Eighteenth LOK SABHA)
ELEVENTH SITTING
(17.11.2025)

The Committee sat from 1100 hours to 1300 hours in Committee Room ‘C,
Parliament House Annexe New Delhi.
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Shri Harendra Singh Malik — Chairperson

MEMBERS
2. Shri Rajkumar
3. Yogender Chandolia
4. Md. Rakibul Hussain
5. Smt. Kanimozhi Karunanidhi
6. Shri Ramprit Mandal
7. Shri Khagen Murmu
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1. Smt. Mamta Kemwal - Joint Secretary
2. Ms. K.Muanniang Tunglut - Director

3. Shri. Jeetendra Singh Patiyal - Deputy Secretary
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3. Shri Sanjeev Chopra, Secretary (F&PD)
6. Ms. C. Shikha, Joint Secretary (P & FCI)
T, Shri Rajender Kumar, Joint Secretary (Parliament)
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MINISTRY OF PARLIAMENTARY AFFAIRS

1. Shri Anil Kumar, Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to take oral evidence of
the representatives of the Ministry of Consumer Affairs, Food & Public Distribution
regarding pending Assurances.
2. Thereafter, the representatives of the Ministry of Consumer Affairs, Food & Public
Distribution and the Ministry of Parliamentary Affairs were ushered in. The Chairperson
Weicomed the witnesses to the sitting of the Committee, and drew their attention to
Direction 55 (i) of the Directions by the Speaker of Lok Sabha regarding confidentiality of
the deliberations of the Committee till the Report of the Committee is presented to the
House. The Committee, then took oral evidence of the representatives of the Ministry of
Consumer Affairs, Food & Public Distribution (Department of Consumer Affairs). Keeping in
view the pendency of the Assurances relating to Department of Consumer Affairs and
Department of Food & Public Distribution in the Ministry of Consumer Affairs, Food & Public
Distribution, the Chairperson asked the representatives to give an overview of the pending
Assurances and brief the Committee about the internal mechanism in place for monitoring
and review of the pending Assurances in the Ministry.
3. The Secretary, Department of Consumer Affairs briefed the Committee about the
review meetings being held for monitoring/implementation of pending Assurances. The
Chairperson asked the representatives of the Ministry to furnish the Minutes of the review

meetings being held from time to time for monitoring of the pending Assurances.
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4, The Committee, then took up the pending assurance at SI. No.1, USQ No. 336
(Annexure |) relating to Department of Consumer Affairs for detailed deliberations. The
Committee felt that the action taken by the Ministry in fulfilment of the Assurance was not
satisfactory. The Committee, therefore, decided not to drop the assurance and keep it
pending till the final Implementation Report is received from the Ministry of Consumer

Affairs, Food and Public Distribution (Department of Consumer Affairs).

8. The Committee, thereafter took up the Assurances given during the Zero Hour
discussion relating to the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Food and Public Distribution) for detailed deliberation. The Committee felt
that the Ministry has not given satisfactory reply to the questions asked and its fulfillment.
The Committee, therefore, decided not to drop the Assurance and keep it pending till the
final status of the replies are received from the Ministry ;)f Consumer Affairs, Food and
Public Distribution (Department of Food and Public Distribution)..
6 During the course of deliberations Members raised queries and sought clarifications
on both the Assurances which were responded to and clarified by the witnesses. As some
of the queries required detailed replies and inputs from various stakeholders, the
Chairperson asked the witnesses to furnish written replies on the same in due course.
7. The Chairperson, then thanked the witnesses for deposing before the Committee and
furnishing valuable information on the queries raised and clarifications sought by them.

The witnesses, then, withdrew.

A verbatim Record of the Proceedings has been kept

The Committee then adjourned.



ANNEXURE-|

Statement of Pending Assurances pertaining to the Ministry of Consumer Affairs,
Food & Public Distribution (Department of Consumer Affairs) to be discussed during
the Oral Evidence on 17t", November 2025

S.No. | SQ/USQ No. and Date Subject
1 USQ No. 336 Amendment of Consumer Protection
dated 20.07.2021 (E-Commerce) Rules, 2020

ANNEXURE -li

Statement of Pending Assurances pertaining to the Ministry of Consumer Affairs,
Food & Public Distribution (Department of Food & Public Distribution) to be
discussed during the Oral Evidence on 17" November, 2025.

S.No. | SQ/USQ No. and Date Subject
1. Zero Hour Discussion dated | Need to Open more Procurement
07.12.2012 Centres for Paddy in the country

il
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MINUTES

Committee on Government Assurances
(2025-2026)
(EIGHTEENTH LOK SABHA)
FIFTEENTH SITTING
(10.02.2026)

The Committee sat from 1500 hours to 1600 hours in Committee Room ‘D’, PHA
New Delhi.

PRESENT

Shri Harendra Singh Malik — Chairperson
MEMBERS

2. Shri Anil Baluni

3..Shri Yogender Chandolia
4. Shri Khagen Murmu

5. Dharambir Singh

6. Shri E. Tukaram

SECRETARIAT
1. Smt. Mamta Kemwal - Joint Secretary
2. Dr. Sagarika Dash - Director

3. Shri. Jeetendra Singh Patiyal - Deputy Secretary
XX XX XX XX XX

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the days’'s agenda. Thereafter, the
Committee considered and adopted the following Five (05) draft Reports without
any amendments:-

(i) Draft First Report (18" Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceeded to)’;

(i) Draft Second Report (18" Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceeded to)’;

(i)  Draft Third Report (18" Lok Sabha) regarding ‘Review of Pending
Assurances pertaining to the Ministry of Health and Family Welfare’;

(iv) Draft Fourth Report (18" Lok Sabha) regarding ‘Review of Pending
Assurances of the Ministry of Railways’,




(v)  Draft Fifth Report (18" Lok Sabha) regarding ‘Review of Pending
Assurances of the Ministry of Consumer Affairs, Food and Public
Distribution’;

2 The Committee also authorized the Chairperson to present the Reports during
the ongoing Session.
The Committee thgn adjourned.



